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H_ Rent 10 tbe Stair of Employ~e. 
Pro.ldeRI Puod «Hpnl .. lloD 

3411. SHRI S. M. BANERJEE : Will 
lbe MIDI,'er of LAIK>UR AND REHA-
BILITATION be pl.aDd 10 slale : 

(a) wbelher House ReDt allowaDce has 
been sanclloDod 10 Ihe Siaff of Ihe Emplo-
y_ ProVideDI fUDd OrllaDi5lllioD; 

(b) if nOI. Ihe reaSOD for Ihis abnor-
mal delay; aDd 

(e) Ihe slep. laken by Governmenl 
for Its expeditious saDclion ? 

THE MINISTER Of LABOUR AND 
REHABILITATION (SHRI HATHI): (a) 
All employees of Ihe Employees ProvIdeD I 
Fund Organlsalion are paid HOUle Rent 
Allowance a. admissible 10 corre,poDdiD, 
calc,ories of Cenlral GoveromeDI "rvanl~. 
Since however, Ihey have no pool accom-
modalion IIko Conlral Oovernm,nl emplo-
,eea. orders ha ve been luued receDtiy 
IIlDCllonlll, additional Hou.. Ronl Allo-
waDce al S% above Ihe Cenlral Govern-
DlCAl riliOf for employ_ or Ibe Or,lIIi.a-
1i0D alalioned al Delbi. Calculla, Maclraa 
aDd Bombay with effecl from Ihe III 
NovemMr, 1968 and liII aucb limo u • 
cerlain amounl of raidenli.1 accommoda-
tion is provided by Ihe Or,.III.atlon 
itaclr. 

Ib) aDd Ie). Do nol ,ui ... 

De9.I0 .... or SaptCUt 

3412. SHRI D. N. PATODIA : 
IHRI !ITA RAM KBSRI 

Will Ihe Minisler 0' FOOD AND 
AGRICULTURE be p'e.led 10 .'all : 

(a) whelher Ihe MiDi.,ry have drawn 
up Ii scbeme for Ihe developnleDI of .u"ar-
cane durilll lbe fourth Five Year PlaD 
period; 

Ibl i' la, what I. Ihe lola I oulillY pro-
pooed with relioD-wise break-up; and 

(e) 10 whal elUenl Ibe production II 
likely \0 ,0 up by lbe end of lbe Plan 
period? 

THE MINISTeR. OF STATE IN THe 
MINISTRY OF FOOD, AGRICULTURE. 
COMMUNITY DEVELOPMioNT AND 
COOPERATION (SH&I ANNASAH.» 
SIlINDE) : la) Y ... 
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(b) Tbe total outlay under the Plao 
has 001 10 rar been decided. 

(c) The tentative tarlel II I,~ lakh 
lonoel of sUlareane by the eod of Ihe 
Fourlh Five Year Plao period. But tbi' 
hal not beeo fioalised yet. 

Q.ota of Maida for United Biscuit Company 

3413. SHRI G. Y. KRISHNAN: Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state: 

(a) whether It is a fact that the United 
Biscuit Company, uttadanle Road, Cal-
culla was licensed by Ihe Direclor.General, 
Technical Development and was recom-
meoded a quota of 1200 tonoes of maida 
per year; 

(b) whelher h Is a fact that far 'rom 
aClually a\loltinl this quota to Ihem even 
the trial run quota was not liven with the 
relult that the entire plaot II Iyinl idie 
Bnd labour employed is without any wor"; 
and 

(c) if 10, the reasons for the non-allot-
ment of quota and the action which 
Oovernment propose to la~e In the matter 
and prevent the 108S of equipment and 
production capachy and the labour from 
loin£ out of employment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE 
COMMUNITY DEVELOPMENT AND 
COOPF.RATION (SHRI ANNASAHIB 
SHINDE) : (a) M/s. Uniled Biscuit 
Company, Uitadanle Main Road, Calcutta 
is reaistered wit h tbe Directorate 

Geoerai of Technicai Development. The 
D.G.T.D. recommeoded a monthly quota 
of maida of 40 tonnes for them. 

Ib) and Ie). No trial run quota II 
alveD by the Deparlment of Food to any 
biscuit factory. 00 the bul, of repreaen-
tationl received In July, 1967, a lyatem 
was Introduced by the Government of 
lodla for alloc8tloo of maida from lelected 
flour mill, to lucb bllcuit factories as 
were either memben of the FB.M.1. 
Dr r"Dr ,Ime or were realatered wltb the 
D.G.T,D. III ,lIDr lime. The United Bilcult 
Compall1 WI. oot iD tbe Iill iupplled by 
D.G,T,D. then. Tbe Company Ihould 
therefore, approach tbe State Government 
"I'nt'ernrd fCIT II. requirrmcatl, aa la beinl 
I!l.Ioe b)' other .u~b f"tories. 

Boa .. Paid to Workm ID Welt Be ..... 

3314. SHRI BHAGABAN DAS : 
SHRI B, K. MO»AK: 
SHRI MOHAMMAD ISMAIL: 
SHRI GANESH GHOSH: 

Will the Minister of LABOUR AND 
REHABILITATION be pleaaed to state: 

(a) names of the factories in Weot 
Beogal wblch have paid bonus accordiol 
to the agreement arrived at between the 
workers and the management since 1965: 

(b) namel of the factories which have 
violated the agreement and have oot paid 
the bonus; 

(c) whether Government have talton 
any action against these factories; 

(d) if 10, the nature of action ta"en; 
and 

(e) if oot. reasons therefor? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HATHI): la) 
and (h). There is no obllaalion on tbe 
employers or workers to report to Govern-
ment about the payment/receipt of boo us 
under the Bonus Act. No annual ceosus 
of employers i •• Iso conducted by Govern-
ment to ascertain such inform .. tion. The 
information is, therefore, not available 
with the Government, 

(c) to Ie), Section 21 of the Payment 
of Bonus Acl. 1%5. provides Ihat where 
any money is due to an empioyee by way 
of bonus from his employer under a sellle-
ment or an award or agreement, the em· 
ployee himself or any otber person duly 
authorised by him can make an appilcao 

tion to tbe appropriate GoverDment for 
the recovery of the money due to him. 
Information rOlardinl tbe no. of such 
applicationl received by the Government 
of West Bengal and the prolreas of action 
on these applications ia beina ascertaloed 
from that Government. 

W .. Board ror Heedl Work_ 

3415. SHRI p, GOPALAN : 
SHRI A. K. GOPALAN : 
SHRI K. RAMANI : 
SHRI MOHAMMAD ISMAIL: 

Will tbe MIDlater or LABOUR AND 
REHABILITATION be ploued to atato : 

(I) tbe minimum w ... lbod rOl' tM 
Boedl worten In dllI'o ... t Stat. ; 




